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iata J 	Order of the Tribunal 

-1 	 - 

	

I 	 . 
16.9.2005 Present:. TheHon'b1e Mr.tuatiCe G. 

sik,arajan, vice-Chairran, 
I 

	

A 	
Meard Mr,-S.Nath, 1earnedcounse1 

v for the applicant and Mr. J.L. Sarkar, 

1  learned counsel, for the Railways 
The applicant has approached th1 

I Tribunal for a direction to the Inqu: 
1 ry Officer the second respondent. to 

• . ... 

	

	defer the disciplinary proceeding 

initiated against him untill he beco- 

' mes medically fit to joino duty. It 

I is stated that the applicant had mad 
a req est chn that behalf on 13.9.05 

(Jnnexure-G) it is seen from the; 

• communIcation dated 9.8.2005 (hhnéx-

ure-') that the Inquiry Officer had 

fixed the date for preiminary hear- 

• ing on 8th& 9th of August, 2005 th 

Ia1ica-nt did not appear. Therefore, 

the Inquiry Officer had posted the 

matter to 20th & 21st Septnber., 200 

It is seen from the said communicati 

on that the Inq.tiry Officer has note 

ithe- prayer of the applicant and idum 

1therefore, he had requested the C4D/ 

MLG/N.F.Railway, to send a Railway 
DOctor to the. home address of the 

applicant to. ascertain hs actual 

I 
I 

k 

ii 

Contd, 



16.9.2005osition arid assis€ the Inquiry 

Officer to expeditE findlization of 

the instant DhR case pending against 

H In the circumstances, I do not 

think that any dir1ctión need tà.Ibe 

issued from this Tribunal in the 

matter, It íéfor ,  he applicant €0 

mke pprcprite arangemen to 
)J 	 represent him befoe the second 

respondent and produce valid docume 

nts in support of r'eque'3t for defe-. 

€ 	 rring the proceeding, liE any such 

request is made supported by mddica1.. 

reports and certifilcatea, cr€aizly 
s'J 	J 	/ , 1 	 the second respondnt wi.11 consider 

' " 	 the same, and pass 'appro late ocer 

	

- 	 in accordance with law 

! 	 The O.A. is :'dispzsed of with 
: 	:*: 	................................. 	- 	..J- theabove.oévatóns 

Vice-C imian 
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IN THE CENTRAL ADMINIStg  

GUWAHATJ BENCH: GUWAHATI 

(An application under Section 19 of the Administrative Tribunals Act., 1985) 

0. A. No.J4) 12005 

Dr. Prabir Kumar Del, 

Union of India and Others. 

SYNOPSIS OF THE APPLICATION 

The applicant is in Group A Service (Medical department, N.F. Railway), 

/"working as Sr. Divisional Medical Officer. He is sick w.e.f. 20.02.2004 for acute 

depiession and not in office. 

A departmental disciplinary proceeding has been initiated by 

memorandum dated 07.04.2005 for alleging fact since 10.12.1990 to 16.12.2003. 

The applicant is under treatment of Dr. P. Barma, Neuropsychiatrist, Kolkata and 

Dr. S.P. Ghose, Alipurduar. I-fe has requested the Inquiry Officer to conduct the 

J hearing after he is medically fit. The next date of preliminary hearing has been 

fixed on 20.09.05 and 21.09.05. The applicant is under piclical advice not to 

undertaLe stress and strain of such inquiry. The applicant requested the Jnquiry 

Officer not to hold the hearing now and hold the samc.after he is fit. He reserves 

his right to challenge the charge sheet on the ground of being old and stale. 

His prayer in this application is for holding the inquiry when he is 
medically fit. 

I) 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH: GUWAHATI 

(An application under Section 19 of the Administrative Tribunals Act, 1985) 

O.A. No., 	 J2005 

I;I k!â 
I 

Dr. Prabir Kumar Deb, 

Bunglow No. 1224, 
Railway Hospital Colony, 
Alipuxduax Junction, 
Alipurduar. 

Applicant. 

-AND- 

The Union of India, 

Represented by General Manager, 
N.F. Railway, 
Maiigaon, 

• 	Guwahati-il. 

Maj. (Retd.) J.R. Biswas, 

Retd. Chief Personal Officer (Railways) 
Presently Railway Inquiry Officer, 
Indian Railways 
House No. B- 7/315., 
P.0- Kalyani, 
West Bengal- 741235. 

3 	The Divisional Railway Manager, 

Alipurduar Junction, 
P.0- A1ipurduar,  
Dfst- JalpaigurL 
West Bengal. 

Respondents. 

t0 :  i< Deh. 
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2 . 

DETAILS OF THE APPLICATION 

1.. 	Patticulats of the order (s) against which this applicaon is made: 

This application is made before this Hon'ble Tribunal praying for an order 

for conducting disciplinary proceedings initiated against the applicant 

after he is medically fit. At present applicant is sick for acute depression 

and receiving treatment from Neuropsychiatrist 

Jurisdiction of the Tribunal: 

The applicant dedares that the subject matter of this application is well 

wiEhin the j uxisclicUon of Ibis Hon'ble Tribunal. 

Limitation: 

The applicant further declares that this application is filed within the 

limitation prescribed under Section- 21 of the Administrative Tribunals 

Acf 1985. 

Facts of the case: 

4.1 That the applicant is a citizen of India and as such he is entitled to all the 

rights, protections and privileges as guaranteed under the Constitution of 
India. 

4.2 That the applicant is in Group 'A' service in the Medical Department of 

the Railway after passing UP.S.0 examination. He is now working as 

Senior Divisional Medical Officer, New Bongaigaon and sick under 

medical advice. He is an M.B.B.S, with Diploma in Medical Diagnosis, and 

sent by Railways to Australia and obtaired Graduate Diploma in Health 

Management from the NewEngland University, Australia. Unfortunately 

he is now running a bad health and has been a victhn of Depression and 

P. K' 34,  
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keeping close contact with Doctors and remaining under their close 

observation. 

That the applicant is now receivrng treatment under Dr. S.P. Ghose, M.D. 

of Hospital Road, Alipurduar and Dr. P. Barman, M.B.B.S, DPM, 

Consultant Neuropsychiatrist, Kolkata. 

4.4 That a major penalty charge sheet has been issued against the applicant 

under memorandum dated 07A04.2005. The applicant was sick w.e.f. 

20.02.2004 under medical certificates, and he received the chargesheet 

during his sickness. He submitted his reply by letter dated 04.05.2005 to 

the General Manager, N.F. Railway, denying the allegations and 

nominating defence Counsel, and requested for proper inquiry to prove 

his innocence by examination of documents and witnesses. He also stated 

the fact of his sickness in the reply dated 04.05.2005. 

Copies of the statement of Article of charges and the imputations 

are enclosed herewith as Annexure-A. 

Copy of the reply dated 04.05.05 is enclosed herewith as Annexure- 

4.5 That Shri J.R. Biswas, retired Chief Personnel Officer has been appointed 

as Inquiry Officer by the letter dated 16:06.2005. The applicant has 

requested the Inquiry Officer by letter-dated 27.06.2005 with medical 

certificates enclosed therein, to hold the inquiry after he recovers from 

- sickness. 

I 	 Copy of letter dated 27.06.2005 (with- the meth€al eertiae) is 

enclosed herewith as Annexure- C. 

I 4.6 That it is stated that date of preliminary hearing was fixed on 08.08.05 and 

09.08.05 at Maligaon, Güwahati-11, by lettei dated 12.07.05 of the Inquiry ,  

Officer. The applicant by the letter dated 25.07.2005 informed the Inquiry 
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Officer that under medical advice it would not be possible for him to 

attend the said preliminary hearing. 

Copies of the letter dated 12.07.05 and 25.07.05 (with medical 

certificate) are enclosed herewith as Annexun- D and E 

respectively. 

4.7 That under the circumstances explained above the applicant could not 

attend the said preliminary bearing and next date has been fixed on 

20.09.2005 and 21.09.2005 at Ma1igaon Guwahait-li. The applicant has 

leen informed of the same by Inquiry Officer vide his letter dated 

09.08.05. 

Copy of the letter dated 09.08.05 with the proceeding is enclosed 
herewith as Amiexure- F. 

4.8 That the Inquiry Officer was kind enough to enquire about the health of 

the applicant over telephone on 09.08.05 and informed him about the next 

date fixed on 20.09.05 and 21.09.05 and advised him to attend on those 

dates at Maligaon, Guwahati-11. 

The applicant was also eager for the completion of the proceedings; 

/ accordingly he immediately contacted the local Doctor at Alipurduar 

(West Bengal), Dr. Ghose, who was hesitant to permit him without 

consulting Dr. Barma, Neuropsychiatrist of Kolkata, under whose medical 

care the applicant is having his treatment The Physician asked about the 

nature of the inquiry and when he knew that the matters relate to old 

period from 1990 and involves examination of documents and witnesses, 

he advised that the Neuropsychiafrist should he consulted. Accordingly, 

the applicant contacted Dr. Banna over phone requesting for an 

engagement but Dr. Barma asked him not to make any journey. 

Ultimately Dr. Barma visited Alipurduar on 14.08.2005, examined the 

applicant and advised him that for cause of his health he should continue 

physical and mental rest. As the dates of preliminary hearing were on 

20.09.2005 and 21.09.2005, the applicant hoped that if health improves he 

/ 

P,j,c.a 
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could participate in the hearing. But most unfortunately he could not 

regain his health and he contacted his local Doctor on 10.09.2005 and also 

the Neuropsychiatrist at Kolkata over phone, and the Doctors advised him 

not to undertake any stress or strain or mental tormenting exercise. The 

applicant informed the Inquiry Officer by letter dated 12.09.05 that due to 

his sickness it would not be possible for him to attend the hearing on 

20.09.05 and 21.09.05. 

Copy of the letter dated 12.09.05 is enclosed herewith as Annexure- 

C and copy of the medical certificate is enclosed herewith as 

AnIiCXUre-H. 

4.9 	That the applicant is afraid that if the hearing is held inspite of his absence 

due to sickness as in the earlier dates i.e. on 20.09.05 and 21.09.05, he shall 

suffer irreparable loss. Therefore, finding no other alternatives the 

applicant approaching before 	this Hon'ble Tribunal to direct the 

respondents not to hold the preliniinary hearing on 20.09.05 and 21.09.05 

and further be pleased to direct the respondents to hold inquiry after the 

applicant becomes medically fit to join duty and is in office. This 

application is filed without prejudice to his right to challenge the charge 

sheet being very old and stale matter. 

4.10 That this application is made bonafide and for the cause of'justice. 	- 

	

5. 	Grounds for relief (s) with legal provisions: 

	

5.1 	For that, when the applicant is in serious illness under expert medical 

care, he is in rest, the holding of hearing as explained is not just and fair. 

	

5.2 	For that, holding of inquiry during sickness of the applicant is injurious 

for his health and violates fundamental right under Article 21 of the 

Constitution of india. 

5.3 For that, Railway Disciplinary rules do not mandate inquiry when the 

employee is absent on ground of sickness. 

- 

P K. 24b 
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5.4 	For that, prindples of natural justice demands that the applicant shall be 

given scope of defence with healthy mental condition. 

5.5 	For that, the applicant deserves justice by the Inquiry Officer during his 
(applicant's) sickness. 

Details of remedies exhausted. 

That the applicant declares that there is no remedy under any rule, and 

the Hon'hle Tribunal is the only forum now for cause of justice. However, 
he has submitted application as explained above. 

Matters not piviously filed or pending with any other Court. 

The applicant I us Iher declares that he had not previously filed any 

application, Writ l'etition or Suit before any CouIt or any other Authority 

or any other Bench of the Tribunal regarding the subject matter of this 
application nor any such application, WriL Petition or Suit is pending 

before any of them. 

Relief (s) sought for. 

Under the facts and circumstances stated abOve, the applicant humbly 

prays that Your Lordships be pleased to grant the following rcief(s): 

That the departmental proceedings be held after the applicant 

becomes medically fit to join duty, and is in office. 

That the preliminary hearing on 20.09.2005 and 21.09.2005 shall not 

he held on these dates. 

That the applicant be given scope to participate in inquiry in good 
health. 

The above reliefs are prayed for on the grounds in para 5 above. 

'-I 
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Interim order prayed foi 

During pendency of the case, the applicant prays for the following interim 

relief: - 

(1) 	The. hearing on 20.09.2005 and 21.09.2005 he stayed/suspended. 

(ii) I  The departmental proceeding may be held after the applicant is fit 

medicllv. 

The application is filed through Advocates. 

ii. 	Particulars of the I.P.O 

1) LP.ONo. 
 Date of issue 

 Issued from 
 i'ayable at 

12. List of enclosures: 
As given in the index. 

I 

O) 
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VERIFICATION 

I, Shri Prabft Kuinar Deb, Sb- Late Asit Baran Deb, aged about 44 years, 

resident of Alipurduar, do hereby verify that the statements made in 

Paragraph 1, 4 and 6 to 12 are true to my knowledge and those made in 

Paragraph 2, 3 and 5 are hue to my legal advice and I have not suppressed 

any material fact. 

And T sign this verification on this the 	day of September. 2005. 

P' K' 	ej2'' 
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Annexure — l 

Statement of Articles of Charges framed against 
Dr. P..K. OebSr. 

TICLE-I 

Dr. P. K. Deb, while posted and functioning as Sr. DMO/Radiology/APDJ 
committed gross misconduct inasmuch as he entertained non-railway persons 
without observinci proper procedure to be followed while extending medical 
facilities to outsiders and conducted Ultra Sonography Tests upon them. He 
also failed to ensure that requlsite fee is deposited by the patients with the 
Railway Administration for the tests. 

RTiCLE-ll 

Dr. P. K. Deb was having private practice at nursing homei, outside railway 
jurisdiction, without permission from Railway Administration. 

• . 	Thus, by the aforesaid act of omission and commission, Dr. P. K. Deb, Sr. 
DM0 showed lack of devotion to duty and acted in a manner unbecoming of a 

• . .railway servant, contravening the provisions of Rule 3(1) (ii) & (iii) of Railway 
Service (Conduct) Rules, 1966. 

• 

A.K. Sanwalka) 
General Manager 

1 
................ .•:.•.,.. 

• 

.• 



Annexure - II 

ment of imputations of misconductirnisbehaviour on the basis of 
which article of charge framed against Dr.P.K.Deb, 

.Sr.DMOI Radiolociy/APDJ are proposed to be sustained. 

Article - I 

1.0. Dr. P. K. Deb, was posted and functioning as Sr. DM0/Radiology in 
Railway Hospital/APDJ during the penodlo-12-1 990 to 16-12-2003. 

2.0, As informed vide CMS/APDJ's letter No.HFCONNIGIPt.1 dated 28-
07-2004, the general instructions regarding rendering medical 
assistance to non-railway persons was that the application for the 
treatment of non-railway person had to come through a serving 
railway employee; treatment was to be rendered after obtaining 
permission of In-charge of the Hospital and after ensuring 
deposition of the requisite fee to the Railway Administration. 

3.0. In terms of Para (622) of Indian Railways Medical Manual- 2000, 
Volume-I, free medical attendance and treatment facilities are r,ot 
admissible to outsiders. The charges for different types of 
investigations and treatment, etc, have to be realized from them as 
specified by Railway Board. 

4.0. In terms of Railway Board's Circular No. 20001H16-1145 dated 15-5-
2001, the amount to be charged for USG test on non-railway person 
is Rs.4901- (Rs. 40/- as outdoor registration charges & Rs. 450/-
as USG charges. 

5.0. Dr. Deb performed USG tests on, some of the non-railway persons 
without observing the laid down procedure as mentioned under 
para - 2.0. No application for treatment of such persons was 
forwarded through railway employee and no approval was sought 
for treatment of these persons from CMS/APDJ. Nq record showing 
deposition of prescribed fee was made available at Railway 
Hhospital/APDJ. 

6.1. In coirse of check atAPDJ Railway Hospital, four USG,repbrts 
were recovered from the chamber of Dr. P. K. Deb in presnce of 
hospital staff. On verification, it was noted that one of the persons, 
Ms Subhadra Barman in whose name one USG report was 
prepared was registered neither in OPD register nor in the register 
maintained by IJSG section Rest of the three IJSG reports were 
found to be in order and prepared as per laid down procedure 

2 
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lfr.  

6.2. 	
On verification from the register maintained at hospital for 
registration of nOn-railway persons, name of Ms. Subhadç

-a Barman was not found. 

6.3. On verification from EDPMJAPDJ in respect of Ms. Subhadra 
Barman, shown to be F/Chowkedar in the address mentioned on 
USG report prepared by the doctor, it was infomed that she was 
not a railway employee of the division at all. 

6.4. In another three cases of S•mtArchana Sarkar, Sri. Sujit Biswas & Sri 
Uttarn Chakraboi- no designation was mentioned on the USG 

reports prepared by the doctor. 

On the standard 'format used for preparation of USC report at 
railway hospital APDJ there is Provision to indicate patients name, 
employee's narne.and designation 

6.5. In case of Sn Sujit Biswas, a four digit OPD serial no. (4698 dated 
12-8-03) was, mentioned on the USC report prepared by the doctor. 
However, on verification at APDJ hbspjtj it was inforned that 4 
digit serial no, was not used on that particular date. 

6.6. On verification' from . one Sn Uttam Chakraborty, a non-railway 

Peon,working as a teacher in State Government School, it was 
informed that Dr. Deb performed USG test upon him at railway hospital APDJ, 

butwithout observing the laid down procedure 
Serial no. & dale shown on the USG report prepared in favour of 
Sri IJuam Chakraborty was 6895 dated 19-1 1-03, which did not tally 
with the Serial no. used on that date in the OPD register. 

7.0. 	
On being enquireri about, Dr. Deb failed to explain satisfactorily, 

 why the USG reports were Prepared by him Without observing laid 
down procedure:. 

8.0. The non-raiIway persons on 
whom Dr. Deb performed USG test deposited no such amount with Railways, in violation of Para (622) of IRMM2000 & Railway Board's letter referred above. 

It was informed by. CMS/ApDj that the names of Sri Sujit Biswas, 
Smt, Achana Sarkar, Sn Uttarn Chakrabo & Ms. Subhadra 
Barman did not appear in the non-Railway Patients' Register and 
no permission was granted to anybody to Conduct USC tests on 
these patients as Outsiders 

9.0. By way of above act of omission and commission Dr. P. K. Deb, 
Sr.DMO, exhibited lack of devotion to duty and acted in a manner 
unbecoming of a railway servant, contravening the provisions of 
Rule 3(1) (ii) & (iii) of Railway Service (Conduct) Rules, 1966. 

3 
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h 
/1 	Article - Ill  

• 	1.0. In terms f Para (210) of Indian Railway Medical Manual -. 2000 t  
doctors are not allowed to open their own Pharmacies or sit in a 
shop/consulting room in open bazaar. 

• .2.0. Dr. Deb, was available/practicing at Green Land Nursing Home Pvt. 
Ltd. Alipurduar, outside the railway jurisdiction, without prior 
permission from competent authonty, and entertained patients 

3.0. In course of vigilance theck railway officials made a visit to Green 
Land Nursing Home Pvt Ltd, Atipurduar. Dr. Deb was available in 
the nursinq home and was reported entertaining patients 

4.0. 
On being enquired (on 09-07-2004) in connection with conversation 
between him (Dr. P. K. Deb) and CVI/Medical on 19-03-2004 at 
Green Land Nursing Home Pvt Ltd Alipurduar, though Dr. Deb 
could not remember what he actually told to the CVlIMedical he did 
not deny from the fact that any converatjon took place between 
him and the CVI / Medical at Green Land Nursing Home Pvt. Ltd, 

!.*.Alipurduar.  

Dr. Deb entertained non-railway patients and wrote prescriptions 
;. using letterheads of two private medical establishments namely 

Medinova Diagnostic Centre, Alipurduar and Modem XRay Clinic, 
Alipurduar.  

CMS/APDJ informed that Dr. P. K. Deb did not take any permission 
• from him to engage himself In private practice with private medical 

institution as mentioned above. 

7 0 In doing medical practice at Green Land Nursing Home Pvt Ltd 
Alipurduar and other non-railway medical establishments without 
previous sanction of railway administration Dt Deb violated 
provision of Para 15 (i) (b) of Railway Services (Conduct) Rules 
1966. 

8.01 By the above at of omission and commission, Dr. P. K. Deb, Sr. 
DMO/Radiology/APDJ exhibited lack of devotion to duty and acted 
in a manner unbecoming of a railway servant contravening the 
provisions of Rule 3 . 1 00 & ( iii) of Railway Service (Conduct) Rules, 1966. 

A.K. Sanwalka) 
General Manager 

4 
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To 

Mr J. R..Biswas, 
Retd. CPO 

• HouseNo.B-7/315, 
P.O Katyani,. 

• Dist - Nadia.. 

Respected Sir, 

Sub: Nominfttion of Inquiry Officer. 

Reference : General Manager, N. F. Railway's order no. 
E/74/GAZ/478/CON dated 16.06.2005. 

:. ... ................With utmost regard, I beg to state that the aforesaid order of the Genera 
Marnigcr has been received by me on 27.06.2005, sent to me in my bunglow address. 

- 	... 	 . 	 . 

Sir, I hereby want to inform you that I am on sick list being sick and taking 
medical care from Dr S P Ghose, MBBS, MD (Medicine) and the disease has been 

agnos 	s Acute.Deiwession" .which warrants prolonged treatment and I am as 
yetundergoing treatment as directed by hun The Medical certificate is enclosed .'. ,. 	 • 	':' . 	 . 

herewith 
I , 	. 	s. 	• 	

. 	: 	 '. 

tr 

physically fit I can attend the DAR inquiry. As soon as I am 
found y~ fit byI, the doctor and certified so, I shall intimate to your kindseif of this fact 
and then only date of DAR inquiry may kindly be fixed so that 1 can attend the 
inquiry a.longwith my nominated defence counsel whose address isgiven below. 

%Sri Shyarnal Kumar Chowdhury 
• •-• 	 -Babipara (Jam tala Road) 

P.O. Alipurduar 
Jalpaiguri 
PIN: 736121. 

When I am found fit and date of DAR inquiry is fixed, necessary passes will be required for me and my defence counsel to attend the inquiry. 

Thanking you sir, 

Your faithfully, 

A 

( Dr P. K. Deb ) 
Sr-DMOIN.F.RLYIApDJ 
Presently under sick list. 

27.06.2005. 
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1 	 NOTICE OF PRELIMINARY HEARING 

No. JRB/I4FR/E/74/GAZ/478/CON 	 Dated 12.07.2005 

From 
Maj. (RetcL) 3. k. Blswas, AMIE Intha) 
Retd. thie(.Personal OfIicer/CLW & IRPS 
Presently R.LO/Indian Railways, 
House No.8-7/315, P.Ct. Kalyani, 741235 (WB) 
Tele : 03 2582 6883, Mobile : 9433226045 

Zr.
, DMO/NI3Q (Hospital Deslgnatc)/Nr Railway 	

/ BungalowNo; 12241 Hospital Colony, Alipurduar )n. Dist. Jalpalgurl 
West Bengal 

DcarSlr, 
...... 

.•;i Sub : OAR Inquiry against Dr. P. K. 00, Sr. OMOINBQ In N.F. R.ailway case No. E/74/ •..:....,GAZ/478/COj44 under Rule 9 of R. S (D&AR, 1968) • 	 . 	 I 

have beek nominated as the Inquiry Officer (10) by the General Manager of N.F. Railway in the above pAR Case 	sorder no. E/74/ GAZ1478/CON dated 16.06.05, copy endorsed to you. 

Thank you for your letter dated on 2706 2005 addressed to me about youkkness I hope that you 
. have rovered from your sickness by now. 

'- 1'def Prelinina& Heanng (PH) has been fixed on 	and 5F' August 2005 at 1000 hurs at(2 t—%s Malugaon In the office of GM (vlgilánce)/n F Pailway Ii Q./Matigaon 	 \•_.__ 	2 ttend the above PH along with your'Defence Helper (OH), if any, so as to expedite finalization of thckistt OAR case: ft may please be noted that the purpose of PH is to sort out the preliminaries and modalities for completion of,  DAR case. No dosit1on of witnesses Isrecorded durIng the PH. 

authority may also be obtained (or nomination of your DII in the mean time. I lowever; P1-I can be Conducted without the assistance of OH as per extant procedure. 	
* 

Rd. CP01Ctw & Copy for InformaUon and nessa,y acon to 
1. Dy. CPO (Gaz)fN.F. Rly./Maflgaon - 

1.1 He is request.edtosencjo 1g  Cas 1A' railway Juty pass, to the undersign to my above home address ex-Kalyani to Guwahati and back valid upto IV August 200S available in AC 0 in Rajdhanl Express with break journey at SDAH/HWH & NiP; both ways: . 

1.2. A Rah 	!uty Pass in favour of the OH of Or: 0th (CO) may also be sent to his address, If the 3provai cf c'npetent authority regarding nomination of the DII is finalized before the date of PH. 2 Sri). C. (krc. 'ç 	Inspector. Store I CVO's office, N. F. PJy. I MLG -  He Is reqtsted 0 be presc;i i t 'V 	U all rek ant documents 	and 	August 05 as above--'k 	°' 3. CMD 	 ?. k 	 cs-  ' 
1. Dy. CVO/SftJ.F. Rl ; .lG angwwi a copy of fetter of Dr. P. K. Deb dated 27.06.05 (o,0/A room in the 

AlOffcc'r's Pc-.st t-o 	at  11aILoacc may kindly be booked for the 10 for the above Periodcftz i4c tV3 j- t1 C)& 

)~(3 . R. Biswaz) 
L 

ReEd. CPO/CL W & Inquiry Office,- 



' To 
Maj. (Retd.) J. R. Biswas, AMW (India) 
Retd. Chief Personal Offker/CLW & IRPS 
Presently ILLOIlndian Railways, 
liouseNo. 8-7/315, P.O. Kalyani, 741235 (WB) 

- 

RctrCd with A/P 

Sir, 
Sub: DAR Inquiry against Dr. P. K. Deb, Sr. DM0 I NBQ in N. F 

Railway's case no. EI74IGATJ478IcON under rule 9 of R. S.(D&AR,1968) 

Ref: Your letter no. JRB/N 	174/GAU478/CON dt. 12.07.2005 

With due' regard and bumble submission I beg to state that your kindsell 
intimated that I have recovered from my sickness but in fact I have not, recovered 
and.as such my sickness still continues. On receipt of your above quoted letter on 

date Ic on 22.07.2005, I have consulted the physician who is locally treating me on 

the general prescription of Dr P,. Barma , MD (PSYCHIATRY), Kolkata. Since I. 

• bave..been diagnosed as a patient of Acute Depression, the local doctor advised mc 

not to attcnd:any inquiry or to undertake any sort of journey and cases which may 
cause' immense damage to my physical and mental condition, within at least 6 

'.. mnths or. till I am considered fit by the doctor to undertake strain, stress or 

tension 
tny ,L  Sir, under the circumstances, I most reluctantly, but being forced by the 

'sickness'of mine, do hereby intimate your kmdself that I shall not be able to attend 

, theDAR mquiry as fixed by your kindself on 8th & 9th, August. As such I would 

fervently 'request yourself to defer the date of DAR inquiry and refix it only as and 

' when the doctors consider me fit to attend inquiry. I shall intimate your kindsell as 

and when I am found fit by the doctors. 
Vide your above quoted letter, you have asked my nomited defence council 

Mr S. K. Chowdhury to submit his consent letter as well as approval letter from 
MfN.F.RLYIMaligaofl to act as my defence council, endorsing the same on a copy 

• .. : of..the.abOve Ietter.wbich has been sent directly by your kindseif to him in his 

rcsidentiaJ address. He has received the GM's approval to act as my defence council 

to me,videDy CPOIG's letter no. Et74/GAZI478ICON dt. 23.06.2005 (received on 

- 20.07.200,). However, for your record a xerox copy of the same is enclosed 

herewithl 
• 	Thanking you, with regard&— ' 
- 	 Yours faithfully, 

(DrP.K. Deli) 
SrDM0fN.F.RLY/APDJ 
Presently under sick list. 

25. 07. 2005 

DA: 1) one copy of Medical Certificate. 
2) Xerox copy of the letter of Dy CPO/GAZ 

• 	regarding nomination. 
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No. JRB/NFPJE/74/OA1F-IJC0\ 
From 

Maj(Retd) JR.Biswas, AhIIE (India) 
Retd; Chief Prsonal Oflicer. CLw & JR PS 
Presenily R1O/ Indian Railway 
Housc No. 13-7/315. P.O. Kalyani. 741235(W13) 
T&-033.2• 82-6883, Mob- 9433220' 

T, 
r. P.K,Deb, 

Sr DMOINBQ/NFR(JjI%c.aV 
J3unglo No 1224, FlospIldi 01011  Allouduar Jn Dst JaIPai9uC4 Wj3 
Dear Sir, 

DT.OgiOc 

Sub:. DAR inqd apajnt 	 - - 	.... 	i. UJOIN Q in N.F.Rallway's case No.E!74/Gr74WCON 

You did not attend the Prclinlitlary Hearing (PH) of above DAR 
C5St held on 8th 

& Augu.Oc in  tj lc  N.F.RajIW3V Maligaon in terms ofnotjca of PH of even No dL 12/07/05. 
The next date of PH has been tixcd on 20 & 21 Sept 	/2005 at the same VCflUC. - You WC 

Contact cU on lcIephen on data at your rcdenca at Aurdu 
by the 1.0. nd we 	3ctcd to 

• attend the next PH; now ñed to he held 	
2O & 21 Septem/200S at the same venue, Urntn fail in oxdcro avoid drawing of Ex-Paiic proceedings 	 - 

You rny conic prepared 
wi til the iit of addi0 doce and als 

	th the t of dee 	esses 
freujrj by you or the next date of PH. • 	. 

?d. O/cLy& Inquin, Ofllr 

',i 	
..-, 	••i 

&necessa .  action 10. I 
Dy CPO/GAZ/N I RaiM 'NIJgio;i Heis requestJ to Issue one 1st 

Class - A RIy. Spi Dut) ass to the Ufldef;ied EX. Kyauij to Guwah and 
back vad from 15/9/05 to30/0OS. 

available in AC' i..E 
Rajd11an4..ress with bre kjoumey at SDH/HWH and Nip, both ways '2pL RulJJawa} 1st class Spf Dut 

pass in tiwour of Shn Shyamoj kumaj- Chaudhu Ex. 
9SRMAv/ppJ and defence Helper to . P.K.Deb may be sent to hla home addss

at Babu 
: 	Paiu.Qanitola Road), P.O. Ahptduar..7!2j J&paigu 

Sri J.C.Boh1 CVI/S.MLGLUIdCI DY.CVO/&M 
CMDIMJ: R1wa- lie is requested to 

send a Railway Doctor to the home address of Oi/ 
to ascertain his actuui positifl and assist the 1.0. to 

expedite finnhi7tjon of(h jastant 
• -I DAR. case pcnchn aajnst hun. 

C V al 
1' M U 

(J.R.8tS) 
Re*d. CI'O/C7 & lnquft7 OffIcer 

* 

(z 
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IQIRY PROCEEDLNGS & DAILY 01(1) ER SHEET OF PRELHsIINARY HEARINçj( 
EE)OF OAR CASE NO. E/741GA7J7481C0N Di'. 07104105 AGAINST DR. P.K.DEB, 
EX S1 DMOIRADIOLOG\/APDI, NOW SR DMOINII.Q (deslg F RAJL\\ A\ 
HELD ON 08108/05 & 09/08/05 AT MALIGAON, N.F.RAHJWAY. 

No. 3RB/NFR/E/74/GA7J748/CON 
	

1)atcd 09/08/05 

in terms of notice of even No. dtd. 32/07105, the Preliminary Hearing (P11) was held to the oflice of 
the GMIV(gflanee, N.F.RalIwa, Maflgaon. 

Members present on 08/08/05 & 09108105 
S/Sri 

I. J.R. Blswas, 1nqulr' Officer (10). 
2. J.C.11orihakur, Presenting Officer (P0). 

Members absent on 08/08/05 .& 09/08/05 

Dr. P.K.Deb, Charged Officer (CO). 
Shyainal Kwnar Chaudhurt. Defence Helper (OH) & Ex.0.S/DRMJWIAFDJ 

It is seen that both CO & his DII were absent on both the days of P11 held on S'' & 9 August I 
2005. Though the attendance of Di1 during preliminary hearing is not mandatory as per exiani 
rule, but CO should have attended the PH as per notice. Dr. P.K.Deb, Sr.DMOIN.F.Railway & 
CO has 'written two letters to the 1.0. In his home address of B-7/315, Kalyant- 741235 (WB) 
Initmattug that be has been suffering from Acute Depression" and was under the treatment of 
Dr. S.P.GhOSh, Physidan & Cardiologist, hospital Road,Aflpurduar, New Jalpalguri (Tele - 
03564I255O1) 1* Is not known whether Dr. Ghosh Is a Railway Doctor or Priv.ite practioner .  

P 0 tried 10 contact DH through his relation at his residence at APDJ on telephone on OSIOSIOCi 
.. & 09/08/05, but ery thne he s told That he (Dl had gone out. 1.0. contacted Dr. Deb, CO on 

T . telephone on 09/08/05 at his residence and enquired why he had not attended the P11 as Ihed and 
explained to: him the implIcations of not attending the inquiry Which may result in drawing of 

:. ExParto. proceedings. Moreover, PH Is a simple exercise and is meant for sorting out the 
:preliminaries and modalities for expeditious completion of DAft case against him and therefore, 
he should have attended the same to reduce his mental igonk's, if any .  

In view of above, the nest date of P.H has been fixed on 20th & 21 SeptJ2005 at the same yanuc. 

' A copy of lhis Inquiry proceedings & Daily Order Sheet hs been sent to C.O; at his home 
..............address. 

(J (J.R.Blcwas) 
Reid. CPO/CLW & Inquiry Officer 

Copy, alongwith a copy of Notice of next PFI( 20 & 21/09.05) for infbimation & necessary action to; 
CMD/NF. lway/Muligaon 
Dy. Cl<ZlNFRi Maiiaon  

Cn 
(J.R.Biirwas) 

Rctd. CI'O/Ci.V & inquiry Officer 

- , , V7 
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FRUM 	KING F9 DTDC APD.  FAX NO. 	03564 55318 
Sep. 13 205 240F11 pi 

'1 

iij. (Reid ) J. it 8iswa. AMIE (India) 
flc td. Chie Personal Officer/C LW & IRPS 
I 'rsent1y 3 .1.0/Indian Railways. 
I 1usc No. 3-7/315, P.O. Klyani, 741235 (WE) 

Su : DAli Inuirv against Dr. P. K. Deb, Sr. DM0 / NBQ in N. F Ri ilway's 1SC 710. E/14/GAZ/47/((J, unaer ruie 9 oi . R4 r: \'Our leticr no. J 	
dL 09.09.2005 

W rh due respevt, I beg to stte that I hd already informed you on date 
25.07.2 HiS that du' to rn -  ilIucs I wa not in a oiiioi, to ftend the Inquiry fixed o date 8th nnd 9th 	2005 and requested Noll to  fix the date after my reeove V. 

1 eccived arot},cr letter mentioned above from your end to attend the 
inquir on 201h 

and 21." Seternber, 2005. After receiving your telter, I consulted 
my do ors. Both the doctor advised me not to take an stre at this moment 
which iay affect my health hWly. 

1, herefoi'e, request you to defer the date of inquiry afrer my recovery. 

1.ba nk ing yo u Ill ant icipa t IOfl q  

2 - 
............ 

!• 	•. ,. 	• 
22 

-ç 	t3 

1 	4 
2 	 4 

Yours taithfu fly, 

n. 

K. Deb) 
Sr-DM() / NJ.RL% I APDJ 
Presently under sick list. 
12.09.2005. 
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Residence: 	 2d1 
MBBS, DPM 	

Flat No-S. 281 Canal Street P.O. Sreebhumi, 
Cal-48, Phone : 521-3776. 

Consultant Neuropsychiaffist 	 Chamber: 

Sfeebhumj Specialist Centfe 
225. Canal Street, CaI-48 
Phone: 5214474. 
Tue 6 Set : 4-6 P.M (Opp Daffodil Nuriing Home) 

Date . ....................... 
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